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Judgement

K.K. Trivedi, ]J.—The grievance of the petitioner is against an order dated
09.05.2014 (Annexure P-4) by which he has been transferred to work in Zila
Panchayat, Chhindwara and the respondents No. 6 and 7 have been given the
current charge of the post of Chief Executive Officer of Janpad Panchayat,
Bichhua.

2. It is contended that the petitioner has made an appeal against the said order
before the Commissioner of the Department but as nothing has been done he
has approached this Court by way of filing this writ petition.

3. Normally this Court would not have interfered in an order of transfer if it is
issued in administrative exigencies. However, since it is alleged that petitioner
has not conducted the work assigned to him under certain schemes, it was
necessary to inquire into the matter, grant an opportunity of hearing to the
petitioner and to take appropriate steps, if at all petitioner was found guilty of
any misconduct.

4. In view of the aforesaid and the fact that the appeal of the petitioner is
pending before respondent no. 2, without entering into the merits of the claim
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made in the writ petition, the same is hereby disposed of with a direction to
respondent no. 2 to decide the appeal of the petitioner within a period of three
weeks from the date of receipt of certified copy of the order passed today.

5. Till the appeal of the petitioner is decided, he be allowed to continue on his
post at Bichhua.

6. The writ petition is accordingly disposed of.

7. C.C. as per rules.
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